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disinvestment to reduce our fiscal deficit.
In this situation, there are limitations to
which you can implement this sort of
approach. If we were starting from an
ideal stage, his suggestion would have a
lot of merit.

He also suggested that we should use
surplus land. I for one favour that sort of
proposa] if it finds favour with the State
Govenments.
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SHRI MANMOHAN SINGH:
Madam, I am coming to the last issue.
Mr. Vayalar Ravi suggested that all those
public sector undertakings which arc
viable should be given all possible
encouragement. I heartily endorse his
suggestion. I am not familiar with the
case of the Hindustan Machine Tools.
But it quite often happens that when
many public sector units fall into bad
debts, they try to blame the Government.
They try to blame the banks. But as the
HMT is concerned, I can assure Mr. Ravi
that right now a restructuring programme
is being considered. Wc consider the
HMT as a great national asset. We will
give it all possible assistance to flourish.
So on that point, there should be no
doubt at all.

THE DEPUTY CHAIRMAN: 1 hope
the Members arc satisfied. If some
Members are not satisfied, we cannot
help it.

I have a Bill for introduction Mr. P.M.
Sayeed.
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THE INDIAN PANEL CODE
(AMENDMENT) BILL, 1994

TH]E MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P.M. SAYEED): Madam. I beg
to move for leave to introduce a Bill
further to amend the Indian Penal Code.

The question was put and the motion was
adopted.

SHRI P.M. SAYEED: Madam, I

introduce the Bill.
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us have some
courtesy for the Finance Minister.
(Interruptions) Still, the Members insist
on Zero Hour. What about the Railways'?
We have two hours for it and then we
have a statement at five o'clock on a very
important issue about Pakistan's nuclear
capability.  What would you like?
(Interruptions) But, the Appropriation
(Railways) Bills have to be sent back. I
told you that there is a technical
difficulty. (Interruptions) 1 know it.
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THE DEPUTY CHAIRMAN: I Know
it.

SHRIMATI MARGARET ALVA:
Madam, the Government Business and
the financial matters should also be
considered by the House. (Interruptions)
The Calling Attention has gone on for
five hours. The Calling Attention should

have been finished in two hours.
(Interrtiptions)
SHRI GURUDAS DAS GUPTA:

Madam, you were present in the
Chamber of the hon. Chairman.
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THE DEPUTY CHAIRMAN: If you
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ask my opinion, I would like to inform
you that it is the decision of you ali that
the day we have a Calling Attention,
there should be no Zero Hour and no
Special Mentions,

SHRI GURUDAS DAS GUPTA: 1
am not going into it. We have our
profound faith...(Interruptions)

THE DEPUTY CHAIRMAN: 1 will
allow. TADA has been discussed thrice
before in this House. If again, people
want to speak on TADA, it is fine.
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THE DEPUTY CHAIRMAN: We will
do the Appropriation (Railways) Bills
without discussion. (Interruptions)

SHRI V. GOPALSAMY: How can the
Appropriation (Railways) Bill be passed
without discussion?

THE DEPUTY CHAIRMAN: Now,
he is speaking. Don't interrupt. I do not
want any more interruptions. Please sit
down. You cannot have your cake and
eat it too. you want to have Zero Hour,
you want to have Special Mentions, you
want to speak on the Appropriation
(Railways) Bills and they should be sent
back in time to Lok Sabha. How is it
possible?
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THE DEPUTY CHAIRMAN: Now, it
is important. If it is important, then you
should tell this thing to your colleagues.
Don't tell this thins to the Chair.
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THE DEPUTY CHAIRMAN: Mr.
Satish Pradhan.

SHRI SATISH PRADHAN
(Maharashtra):  Madam, our  Internal
Security Minister visited Mumbai and he
made a statement there that TADA
would be repealed. After hearing that
some points have arisen in my mind.
Therefore, 1 rise to raise those points.
(Interruptions)....
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YASHWANT
(NOMINATED):

SHRI PRAKASH
AMBEDKAR

Madam, .....

THE DEPUTY CHAIRMAN:
abide by the Chairman's decision.

SHRI PRAKASH YASHWANT
AMBEDKAR: Has any  permission
required from the Chairman?

THE DEPUTY CHAIRMAN: Yes,
Pradhan Sahib, boliye.

SHRI PRAKASH YASHWANT
AMBEDKAR:  Then next time if
anybody is allowed to associate himself in
this House, then 1 will have to make
noise in this House.

THE DEPUTY CHAIRMAN: You
arc free to do it.

SHRI PRAKASH YASHWANT
AMBEDKAR: So many have associated
themselves with this issue. If you don't
allow somebody to associate himself, then
it is discriminatory.

SHRI SATISH PRADHAN: One of
the Members of the Treasury Benches in
the other House has also mentioned
about TADA. In this House many
Members have mentioned about TADA
and we are discussing the TADA.
Unfortunately, when we are discussing
about TADA, the gunegars or those who
arc arrested under TADA, arc
segregated on the basis of caste and
creed. They are differentiated like that. 1
think it is not correct. All these gunegars
should be treated as gunegars. The Home
Minister had made several statements.
All the statements were made when the
Parliament  session was going on.
Therefore, I would like to know whether
it amounts to a breach of privilege or
not.

I will

Some people had met the Internal
Security Minister and he had made a
statement. First [ though he had heard
the other side of the story. I think he has
not done so. He has not discussed the
matter with the other side.

The hon. Minister of State in the
Ministry of Home Affairs, Mr. Rajesh
Pilot, has referred to the December'92-
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January'93 riots and bomb blast cases. I
would like to bring to the notice of the
House that all the cases (dating to riots
and bomb blasts are going on in different
courts. Will they not be affected by the
Minister's statement? Is it not a way to
pressurise the courts by indicating the
Government's opinion about these cases?
At the time of arrest or during that
period the police officers were issuing
statements after statements by giving the
details about the happenings. Why didn't
the complainants of today, including the
hon. Minister of State for Home Affairs,
raise objections at that time? This might
be the first time in the history of the
nation that the Government started
separating the criminals on the basis of
caste and creed. Is it fair? Is the law
going to permit it?

Some time back, they arrested one of
the bomb blast culprits and without the
knowledge of the court they arranged his
interview on TV. Then it became vary
difficult to answer the Court. At that
time they said, "This was the only
incident". But, according to my
information, the Government has played
another gimmic on 17th July, 1994
between 9 pm. and 10 p.m.. They
released a programme named 'Dial Your
Opinion' on the All India Radio. In that
programme, the interview released was
one of the persons who was in the
custody of the Magistrate in the bomb
blast case. Madam, today in Bombay a
BJP member of the Municipal Council
Mr. Ram Das Naik was murdered.
Bombay has become a terrible place.

THE DEPUTY CHAIRMAN: Mr.
Pradhan, please conclude now.

SHRI SATISH PRADHAN: Madam,
the Government should come forward
and do something about it.

SHRI ABDUSSAMAD SAMADANI

(Kerala): Madam, I want to associate
myself—

THE DEPUTY CHAIRMAN: No, 1
am not allowing you. Shri Gurudas
Gupta.

[RATYA SABHA]
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SHRI GURUDAS DAS GUPTA:
Madam, 1 associate myself with the
sentiments. I Dbelieve these arc the
sentiments of all the Members, may of
the entire nation because the National
Human Rights Commission has taken a
position. Because of the position that
they have taken, the problem has
assumed different dimension. I wish the
Government comes out immediately and
withdraws it. It is no longer a controversy
after the position taken by the National
Human Rights Commission. Thank you.
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SHRI VAYALAR RAVI (Kerala):
How many case are there in West
Bengal?

SHRI MD. SALIM: Only two cases.
You know very well. (Interrruptions). In
challenge it. Madam, it should go on
record. Madam, he has no right to
mislead the House. If he proves that
there are 300 cases under TADA in West
Bengal, I will resign from this House. If
he is proved wrong, then he should
resign. 1 accept this challenge.
(Interruptions). Madam, it has become a
habit of the Treasury Benches that
whenever we raise some issue, they give
the example of West Bengal. Madam, he
said, "300". It should be recorded.

SHRI VAYALAR RAVI: There are
two cases...... (Interruptions).

SHRI MD. SALIM: It was the decision
of the Cabinet. (Interruptions).

[RATYA SABHA]
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SHRI VAYALAR RAVI: That means
you invoked the law. (Interruptions).
THE DEPUTY CHAIRMAN; 1

request the Members not to interfere.
"YInterruptions). Please sit down,
*SHRI MD. SALIM: One is

Gorkhaland agitation. You people from
Delhi created the problem in Darjeeling
by using the RAW, Then, it waa decided
by the Cabinet to use the TADA
provisions because you were patronising
terrorism there. We know the Bombay
blasts case and the Ayodhya case. These
two cases are there. We are proud of
your handling. Now you are inciting
communalism again. You are encouraging
divisive forces in Tripura. But you have
not evoked TADA, But in Kerala, you
have booked our people, my organisation
people, the people belonging to the
Democratic Youth of India, our CPI (M)
people, under TADA. You should be
ashamed of this....

SHRI VAYALAR RAVI: No.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: They don't have any
shame.... (Interruptions)...

Your policy on. TADA is not clear.
Your official spokeman says that you
have not yet decided on what your policy
on . o . T
ADA is...(Interruptions)...

Help me to run this House in an
orderly manner...(Interruptions). Please
restore order in the
House.. . (Interruptions)....
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That means, it is abuse. That means, it
is misuse.

M ERBUTE @A @ESD
g fofm 2w TR A Fed € 9 wew
fr 5B vl & o9 qeAdl & Wq 19 e
wth, @ W, 99 o egw @ w ) Tw
e ot dWE § W oW wdwet w5 dfe ®
Foa ¥, tEAEN ¥ Awed # 5 s 9w
7@ A Wy e ¥ o | & = A,
& e fidier #41 You. repeal that Act.,

@”Lf D/:.JM-’/‘:-‘:/U;.C" z
S .uba;JfFu 2
A d:’-‘c&b’ﬂ;-bjﬂw/

aj‘:é*fd*ﬁ/ Sesi?,

’)';‘L% 0” J‘(/‘ 49/0'“{._-_-/ f/

oF (S Jé:’/du"“/h_-'u/

Jf:;jf,’ G W i

b/,u-f;ﬁ.ﬁ.,_ﬁ.w G

P /@MW Mwa
0‘{/ U”'/cfw.r;oﬁfuplw"'
"-’c//”fbvl’;._.,,-’;@"dg/_b/&l,w

.'."J/// by Lo e L 3y
90 i Ly

ofuf-g‘.—_/.-;” Ly {/’/ s
U'é'ifj:/ 7 /c/wo"(,j-‘
U“HIJJ//JL/VF
S WG 2
S NN
G o A

[25 AUGUST 1994]

References 382

That means, it is abuse. Thar means, it
is misuse.
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You repeal that Act.

SYED SIBTEY RAZI: Madam, I
stand on a point of order. Is it a detailed
discussion? If it is a detailed discussion
on TAD A... (Interruptions)...

SHRI MD. SALIM: You provoked
us _ (Interruptions)...

SYED SIBTEY RAZI: Please let me

grawaR: ¥ wR W SR e
dife, R A F Wi

have many names on other important

subjects.
SYED SIBTEY RAZI (Uttar
Pradesh): Madam, there is only a

reference about misuse of TADA. If it is
going to be a complete discussion on
TADA, then the Government should be
given a notice according to the rules of
procedure. The Government's version
should also be heard. Making a wild
allegation such as this is not fair. If this is
allowed, if only four-five people get the
opportunity to attack the Government
and the Government is not given an
opportunity to explain its position, I
think it is not fair. You have to give
protection to the Government also.
...(Interruptions)....

AN HON. MEMBER: Madam, I want
to associate... .(Interruptions)...

[] Transliteration in Arabic Script.
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SYED SIBTEY RAZI: When you are
giving an opportunity to the Opposition.
Members, then the Government should
also be given an opportunity to explain
its case...{Interruptions)...., You are not
giving an opportunity to the Government.
This kind of incidents were brought to
this House many times. But we never
discussed them. But now if a detailed
discussion is taking place, then I think
the Government should be given a proper
opportunity. It should not be
ignored.. .{Interruptions)...

SHRI GURUDAS DAS GUPTA:
Madam, this has all happened because of

Mr. Vayalar Ravi's interruptions...
{Interruptions)....

SYED SIBTEY RAZI: Mr. Gupta, let
me  finish.  Therefore, Madam, the
Government  should  also get  an

opportunity to explain its case.

SHRI GURUDAS DAS GUPTA: 1t
has happened because of Mr. Vayalar
Ravi. Nobody wanted to have all this
rancour.

SYED SIBTEY RAZI: Mr. Gupta, we
never interrupted when you people were
speaking. Why don't you extend the same
courtesy to us when we are speaking?

Madam, if a discussion-like thing is

taking place, then the Government
should be given a proper notice.
SHRI GURUDAS DAS GUPTA:

Madam, Mr. Ravi has created all this
rancour in this House. He has to be held
responsible.

THE- DEPUTY CHAIRMAN: Mr.
Gupta, I have permitted Mr. Razi.

SYED SIBTEY FAZI: Madam,
whenever such incidents happen, the
Government  will  look  into  those
incidents. But making this kind of wild
allegation is not proper
...{interruptions)..If it is a national issue,
we will also feel concerned. But it is not
proper to make wild allegations. Kindly

register my  protest ...{interruptions).’.
The Members of this side should also be
given an equal opportunity
. ..(Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Razi, let me dispose of your point of
order.

[RAJYA SABHA]
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There is no discussion on TADA
before me. Those Membes who spoke on
TADA took the permission of the
Chairman to speak on TADA. If any
Member from the treasury benches
wanted to speak, he could have gone to
the Chairman and taken his permission.
They took his permission and that is why
they are speaking. Having said this, I
request Mr. Salim and others not to
make unsubstantiated allegations, you
speak on the topic itself. If you make
allegations, you have to substantiate them
with evidence. You cannot just speak
from your memory or otherwise. Please
don't do that. You speak on a subject on
which you have been permitted by the
Chairman. Do not go around other
subjects ...(interruptions)...

SHRI MD. SALIM: 1 have been
talking only about the wuse, misuse or
abuse of TADA and for that purpose I
didn't say anything from my memory. It
was from Jaffer Shariefji's statement and
from Mr. Rajesh Pilot's statement. And
again, / am speaking from Mr. Chavan's
statement either in the House or outside
the House; I have only quoted. Madam,
since you want me not to make wild
allegations, I would appreciate Mr. Jaffer
Sharief and not my memory. He spoke
only yesterday afternoon in this House,
just 24 hours earlier. I appreciate his
courage. 1 am not referring to his earlier
statements and letters. He said yesterday
... {interruptions). **

THE DEPUTY CHAIRMAN: Now,
please be brief also.

SHRI MD. SALIM: Madam, you were
not in the Chair yesterday when I raised
this matter. Jaffer Sharicfji stated that it
is being wildly used or misused in some
parts of the country. The Home Ministry
docs not have any proof. The National
Human Rights Commission is saying it.
We have not constituted this
Commission. Madam, it is a question of
human rights and violation of human
rights. We have committed on the
question of human rights in the world
fora. It is not a question of Hindus or
Muslims. It is not a question of terrorism
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now. The question is that you arc
terrorising a section of our population
through the use or misuse of TADA and
we are opposed to that. And it is no!
only the Left Government I am speaking
for; it is a question of political will. That
is what 1 referred to the Minister because
it is a question of political will and that is
why in Bihar and Orissa they have not
resorted to or invoked TADA. In Orissa
and Bihar, we dot have the CPI(M)
Governments or the Left Governments.
Mulayam Singhji came to power in Uttar
Pradesh and he released 300 TADA
detenues who had been talsely detained
earlier. And now. this is the result of our
anger here. Madam. We expressed our
anger. Yesterday, Gujarat released more
than 200 persons. Mizoram Government
issued a statement saying we have only so
many TADA cases. Why? It is because
of the anger and the wrath of the people.

sit da fim Wam: wnd 99 oE = oAm
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SHRI MD. SALIM: I have yet to
reach Delhi". Madam, yesterday, the
Delhi Government ...(interruptions)...
They have set up a committee and the
committee decided that more than 45
persons .. .(interruptions)...

THE DEPUTY CHAIRMAN: Mr
Salim, Please ... (interruptions)...

SHRI C.K. JAFFER SHARIEF: It
was  because of my anger also
...(interruptions)...

SHRI MD. SALIM: When I say our
anger", 1 include Jaffer Shariefji. good
people of Congress also. So. when we
went to oppose and we were not children
...(interruptions). ..This is why I am
saying, "Don't close your eyes. Read the
writing on the wall and repeal the Act.
Prevent them. If you want to continue
the TADA, please check the misuse and
abuse and punish those who are
inderiminately using it, who are extorting
money, in Gujarat, in Maharashtra and in
Andhra Pradesh. This is my submission.
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Re  Absorption of employees of
Regional Rural Bank of Sri Nagar in the
State Bank of India.
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Re. More Sugar to Tamil Nadu

SHRI S. AUSTIN (Tamil Nadu): I
urge upon the Government to allot
additional sugar to tide over the shortage
experienced in Tamil Nadu. Our hon.
Chief Minister has requested the Central
Government for increased allotment of
sugar to Tamil Nadu in proportion to its
population. But the Centre has been
allotting only 22,457 tonnes of sugar
which was decided seven years ago on the
basis of population at that time. The
Centre had been giving an extra 1,127
tonnes of sugar since August, 1991 but,
this also has been withdrawn since March
this year. Tamil Nadu needs at least
31.000 tonnes of sugar to meet the
requirement from PDS. Under the



